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Extra Departmental Staff ese Petitionsn,
Employed by Post and
Telegraph Deptt, }

VERSUS
Union of India. ) Raspondente
CDR&N | |
& THE HON'BLE MR. JUSTIEE VeSe MALIMATH, CHAIRNAN;
THE HON'BLE WR I1.Ke RASGOTRA, NENBER (R)
For the Petitionsr. " ses Shri Sant Lal, counsel.
For the Respondent. ' soe Shri K.C, Sharmg, counsel,
JUUGENENT {ORAL)
(by Hon'ble Mr, Justice V,S, Nallmath,
Chairman)
\ After the case was he;rd for some time, Shri Sant
w . Lal, learned counsel far the peitioner rightly and fairly

sought leave toluithdraw this petition without prejudice
- to the petitioneryseeking appropriate relief in a properly
framed writ petition with properly framed relisfs, Raquesf

made is granted and the petitien is dismissed.as withdraun,
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